SL.No.19

HYDERABAD BENCH
COURT HALL NO: 11
PHYSICAL HEARING

CORAM: JUSTICE TELAPROLU RAJANI - HON’BLE MEMBER (J)
CORAM: SHRI CHARAN SINGH - HON’BLE MEMBER (T)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
HYDERABAD BENCH, HELD ON 02.02.2023 AT 02:30 PM

TRANSFER PETITION NO.

COMPANY PETITION/APPLICATION NO. | A (IBC)/126/2023 1A (1BC)/65/2023 CP (1B)
No.122/9/HDB/2020

NAME OF THE COMPANY Amaravathi Apartments & Villas India Pvt Ltd
NAME OF THE PETITIONER(S) Robo Sillicon Pvt Ltd
NAME OF THE RESPONDENT(S) Amaravathi Apartments & Villas India Pvt Ltd
UNDER SECTION 9 of IBC

ORDER

IA(1BC)126/2023

This application is filed by the RP seeking to take the constitution of the COC
Report on record. Accordingly, the said report is taken on record and the
application is disposed of.

IA(1BC)65/2023

This application is filed by the IRP u/s 12A of IBC, 2016 read with Regulation
30A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016, seeking to withdraw CP. No.
122/9/HDB/2020, which was admitted by this tribunal by order dated 15.12.2022.
It is submitted that the parties have settled the matter and hence the RP filed this
application seeking to withdraw this application.

According to section 12A, the Adjudicating Authority may allow the withdrawal
of application admitted under section 7 or section 9 or section 10, on an
application made by the applicant with the approval of 90% voting share of the
Committee of Creditors (CoC).

Since, the parties have compromised and the application is filed in accordance
with section 12 A, we find no reason to deny the parties the liberty of settling the
matter amicably. Hence, we allow this application and consequently CP. No.
122/9/HDB/2020 is dismissed as withdrawn.

Sd/- Sd/-

MEMBER (T) MEMBER (J)




